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The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at thirty-four minutes two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

SUFPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2016-17

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ARTUN
RAM MEGHWAL): Sir. I lay on the Table, a statement (in English and Hindi) showing
the Supplementary Demands for Grants (General) 2016-17.

PRIVATE MEMBERS' RESOLUTIONS

MR. DEPUTY CHATRMAN: Now it is Shri Tiruchi Siva's Resolution. How are you
getting it again and again? Earlier you had a Bill. It is a good thing. Congratulations. Now

you can move the Resolution.
Amending the Prevention of Cruelty to Animals Act, 1960

SHRI TIRUCHI SIVA (Tamil Nadu): Mr Deputy Chairman, Sir, I move the

following Resolution:—
"Having regard to the fact that.—

(1)  from time immemorial, India has been an agrarian economy as the agricultural
sector employs 263.1 million Indians, which accounts for 54.6% of the total

Indian workforce;
(1) agriculture contributed 15.4% of the Gross Value Added in 2015-16;

(iii) over the years, indigenous breeds of cattle have been the backbone of the
agricultural economy as prior to the introduction of modern farm equipments,
agriculture would not have been possible without cattle and even today, cattle
play an important role in agricultural activities, particularly {or-the small and

medium farmers;

(1v) bull power is used for ploughing and transportation, which saves electricity
and consumption of large volumes of fossil fuel that are harmful to the

environment,
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)

(vi)

(vii)

India imported 2.28 lakhs TMT of crude oil and other petroleum products in
the year 2015-16, worth Rs. 5.24 lakh crores, 60 lakh tonnes of diesel worth
Rs. 4000 crores which can be potentially saved by replacing tractors by cattle
for the purposes of ploughing and transportation;

cattle manure has been traditionally used in India as fertiliser which helps
reduce reliance on chemical fertilisers and pesticides, that have a negative
effect on soil quality and harm quality of food crops produced as India
consumed 256 lakh tonnes of fertilizers in 2014-15;

indiscriminate use of fertilisers and pesticides in agriculture has been linked to
spread of diseases through food products but use of dung and urine from cattle
has a positive impact on the environment and soil quality, with no negative
effects on health;

(viii) a higher dependence on fossil fuels and chemical based farm inputs significantly

(1x)

ey

()

(xi)

raises the cost of farming resulting in higher food prices;

by increasing reliance on cattle in agriculture, one can reduce cost of food

products and avoid negative effects on environment and health;

cattle used in agriculture are reared with great care, and are fed a high-quality
diet, including grass fodder grown exclusively for the cattle and their health
is monitored and taken care of on a periodic basis by qualified veterinary

doctors;

native breeds of cattle are gradually being phased out due to the onslaught of

modern farm equipments and the import of exotic breeds;

as per the Livestock Census conducted by the Department of Anmimal
Husbandry, Dairying and Fisheries of the Government of India, the total
indigenous cattle population in India has reduced by 8.94% from 1660.15
lakhs in 2007 to 1511.72 lakhs in 2012, which is a small fraction of the total

actual requirement for cattle for agricultural practises;

(xiii) the population of exotic breeds of cattle has increased by 20.18% in the same

period, from 330.6 lakhs in 2007 to 397.32 lakhs in 2012;

(x1v) owing to the decline in the population of the indigenous bulls, artificial

insemination is increasingly being relied upon for breeding of cows;
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(xv) article 48 of the Constitution of India directs that the State shall endeavour to

take steps for preserving and improving breeds of animals; and

(xv1) all possible steps are needed to be taken to preserve, improve and protect the

stock of indigenous cattle of the country,
this House urges upon the Government to: —

(a) suitably amend the Prevention of Cruelty to Animals Act, 1960 to exempt
bulls from the application of provisions that restrict their utility and training
for various purposes by using of various techniques to train them to perform

agricultural tasks such as ploughing and transportation;

(by include the amended Prevention of Cruelty to Amimals Act, 1960, in the Ninth
Schedule to the Constitution of India; and

(c) take steps to encourage and incentivise the use of indigenous cattle for

agricultural purposes and improve their health and stock.”

Sir, itis a very important Resolution which may appear to be very simple, but involves
our rich tradition, culture and the native people of this country. From time immemorial
India has primarily been an agrarian country. Of course, our nation contributes 15.4 per
cent of the GVA, Gross Value Added, in the years 2015-16. It employs 263.1 million
Indians which accounts for 54.6 per cent of the total work force. Sir, today India like many
other developing countries with a rich agricultural tradition and heritage of their own, the
worse improved agriculture forms as a substitute or synonymous with the increasing use
of high yielding variety seeds and usage of chemical fertilizers, pesticides and tractors

among other modern inputs.

Sir, the spread of modern technology or the modermn methods uprooted several
traditional agricultural methods like that of crop rotations, use of cattle and inter-cropping
patterns which have been an integral part of heritage. However, in the goal of increasing
the short-term yield, the long-term impacts of these modern methods have been severely
neglected. Sir, we should not ignore certain facts. Over the vears, indigenous cattle
have been the backbone of the agriculture of our country rather our economy. Prior to
introduction of modern farm equipments, carrying on agricultural activities would not
have been possible without the use of cattle. From ploughing to transportation, use of
dung and urine as manure and fertilizers, use of cattle for agriculture are many. Even today
cattle are an integral and important part of agriculture particularly for the landless, the

marginal and the small farmers. Sir, the bulls are used for ploughing and transportation.
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This not only helps to save consumption of power but also in using volumes of fossil
fuels that are harmful to the environment. Fossil fuels are a primary source of energy, no
one can deny, but at the cost of what? Sir, the fossil fuels release carbon dioxide, sulphar
dioxide, nitrogen oxides and carbon monoxides among other Green House gases that
will severely harm the environment as such. The consequences, in the long run, will be
felt. Burning of fossil fuels is one of the primary causes of global warming. It results
in the rise of temperature, flooding of low-lying areas in sea levels and submerging of
1slands. Sir, sulphar dioxide 1s one of the pollutants released by the fossil fuels, which
causes acid rain. Acid rain not only leads to destruction of monuments but also severely
affects crops due to acidification. We cannot ignore this very, very important thing. As of
today, fossils fuels are being extracted and mined at an exorbitant cost to meet the current
demand and supply. However, it is estimated that fossil fuels would become extinct in
the long run since this is a non-renewable energy. It is highly likely that fuel prices will
also increase steeply in the future. Sir, in the year 2014-15, the sale of tractors in India
was 5.51 lakh. In 2015-16, India imported 2.2 lakh TMT of crude oil and other petroleum
products worth Rs. 5.24 lakh crores. It is estimated that 60 lakh tonnes of diesel worth
Rs. 4000 crores can be potentially saved by replacing tractors with cattle for the purposes
of ploughing and transportation. This would have a huge saving not only economically,
but also environmentally. Sir, cattle dung has been traditionally used in India as manure
and fertilizers. This tremendously helps to reduce the reliance on chemical fertilizers and
pesticides that have a negative effect on the quality of the soil as well as harms the quality
of food crops that are produced. Sir, given the serious issue of depleting ground water
sources, over utilization of chemical based fertilizers and pesticides 1s further adding to
the problem of non-usability of existing ground water resources. Sir, India consumes
256 lakh tonnes of fertilizers in 2014-15. Indiscriminate use of pesticides and fertilizers
1n agriculture has also led to the rampant spread of diseases through food products. Use
of such inputs leading to ground water contamination has been linked to gastric cancer
and hypertension and stomach cancer among a number of other diseases. Sir, however,
on the other hand, dung and urine from cattle contain various natural minerals which
are extremely beneficial for the soil and have other environmental friendly uses as well.
Dung 1s also collected and used as biogas to generate electricity and heat. The gas 1s rich
in methane and 1s renewable, stable and an inexpensive source of electricity. Further, the
use of dung as manure has no negative impact on our health. Sir, a high dependence on
fossil fuels and chemical-based input for agriculture not only harms the environment,
but 1s also extremely expensive. The usage of such inputs significantly raises the cost

of farming which 1s not feasible for the small and marginal farmers who are living a
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hand-to-mouth existence. Such farmers find it more economical to rear bulls rather than
to purchase or rent tractors. Sir, in order to maintain their agricultural inputs they get
loans from the banks which they are not able to repay and we hear so many number
of farmers committing suicides in recent days across India. Not only in any particular
region, but across India, farmers commit suicide only for the reason that they don't get
rain, they don't get water, and for incurring costs on inputs for agriculture like pesticides
and fertilizers which they believe would fetch them more yield, which rather put them
to disastrous end. So, the use of chemical fertilizers and pesticides rather than helping
the farmers brings their life to an end. So, it is very imminent. Sir, we have to consider
that. It has to be replaced with a traditional and heritage form of cultivation. Use of cattle
will not only help the farmers, but also preserve the soil as well as the food products that
are cultivated. Sir, as per the Livestock Census conducted by the Department of Animal
Husbandry, Dairying and Fisheries of the Government of India, the total indigenous cattle
population in India has reduced by 8.94 per cent from 1660.15 lakhs in 2007 to 1511.72
lakhs in 2012 lakhs, which is a small fraction of the total actual requirement for cattle
for agricultural practices. On the other hand, the population of exotic breeds of cattle has
increased by 10.18 per cent in the same period, from 330.6 lakhs to 397.32 lakhs in 2012.
So, native breed of our cattle are diminishing and are being extinct whereas the exotic
breeds of cattle are increasing in number. What is the result of that? Sir, I have got a very
good example. There is a saying in Tamil about the cows which vield milk. T think, the
milk which the cows yield has a protein which is called Beta-Casein, A-1 and U-1, A-2
and U-2. The milk which native cows are giving has A-2 and U-2. It helps the people to
live in good health and, of course, blood circulation 1s increased. Whereas milk, which
breed cows are giving, has Al and Ul and they are the source of cancer. Sir, this is not
something which 1s imaginatory; it is proved by way of research. So, milk that we get
from our native cows keeps our children healthy; whereas, milk given by exotic breed
cows brings new diseases. Just to get more milk, we cannot keep the health of our people

at stake.

Owing to this decline in cattle population, artificial insemination is increasingly
been relied upon for breeding cows. This is a very sad thing. Not only is the process of
artificial insemination expensive, but it also led to a reduction in the demand for bulls.
Sir, bulls are used for plowing, transportation, breed cows and also for other sports like
Jallikattu.

SHRI JATRAM RAMESH (Karnataka): That is the real purpose.

SHRI TIRUCHI SIVA: Yes, maybe. Why not?
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So, when native bulls actually become extinct, the focus on certain specific breeds
through the process of artificial insemination also results in loss of genetic variation.
In fact, according to a recent news report, 59 live bulls of Jersey breed imported from
Denmark! Studies have shown that due to artificial insemination and the way animals are
treated, the life span of animals is drastically impacted. In an ideal situation, cattle live for
around 25 years. However, animals that are intensively milked live up to only around 10
years. So, Sir, our cows also will become extinct in the coming years. Other breeds will
be imported. These also live for a short period. And, even for insemination and growing
cattle, we have to depend on other nations. So, my point is, when we have a rich tradition
and heritage, we are just giving it up for more income. But, in reality, we would not
get more income, rather we are only keeping the lives of our children and the country
at stake. So, the native cattle in India have evolved in perfect harmony with their local
region and adapting to the local environment conditions. The State of Tamil Nadu has
six indigenous cattle breeds — Kangayam, Pulikulam, Umbalachery, Barugur, Alambadi
and Malai Maadu. However, today, owing to increase in artificial insemination and lesser
people rearing cattle, most of these breeds have dwindled to a few thousands and are on
the verge of extinction. This is majorly due to lack of incentives to farmers, introduction

of tractors and popularization of exotic breeds.

Sir, I think, hon. Deputy Chairman is well aware, now-a-days, the people are
reverting back to original form of cultivation. They are totally giving up chemical
fertilizers as organic products are being welcomed by consumers as well as farmers. It 1s
more remunerative to farmer as well as it 1s healthier for consumer. Now, I am converting
my farm into organic. Earlier, we were using chemical fertilizers. Now, agriculture
experts instructed me to totally stop that. Only two native cows and two native bulls are
enough for 15 acres of land whose cow dung and urine can be used as manure as well as
pesticides. People are waiting for produce that come out from such farm. So, awareness

has come. But, we are resorting to other means.

Article 29 of the Constitution says that it is the fundamental right of every citizen,
residing in any part of India and having a distinct culture of its own, to conserve the same.
Article 51A of the Constitution directs that it is the fundamental duty of every citizen to

value and preserve the rich heritage of our composite culture.

Artificial insemination is the worst thing which we have to stop immediately. When
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we have got our own bulls used for plowing, transportation and sports, these can otherwise

be used for breeding our own cows.

I should confess here and 1 tender my apology for telling this. Through artificial
insemination, cow may breed and give milk. But, its natural pleasure 1s deprived. It is not
just saving an animal from cruelty meted out by human or anyone else. Just because it
does not have voice, we should not underestimate its feelings. It has to give birth to a cow
and for that it has to be with a bull. But yvou are totally depriving it of a bull. No bull 1s
there, whereas it is impregnated, it gives birth and it also gives milk. Sir, I am very sorry
to say this, but I have to share this. They are all animals. How can we deprive them, just
for the sake of milk or money? Only artificial insemination can fetch you more money
does not mean that we should use this technique. I think, Sir, we have to apply our mind.
We should have some humanitarian consideration, not only with fellow human beings,
but also with animals, who come along with us and who are always with us. So, there are
many such things which I would like to say; I think it is not out of place. Cows and bulls
are being domesticated. They are brought up like children. Not only in Tamil Nadu, but
also in many other areas, these animals are being used for other activities. In Tamil Nadu,
there is an ancient tradition that has been observed for over 2,000 years, the Jallikattu,
a bull taming sport, conducted as a part of the annual Pongal festivities to celebrate the
harvest season. A glimpse of the Jalfikattu sport can also be seen in the ancient relics
from the Indus Valley Civilization, which are on display at the National Museum, New
Delhi. So, it 1s not something which is happening today. It 1s there since the Indus Valley
Civilization and 1s still in the National Museum, New Delhi. So, it requires the use of
indigenous breed of bulls. The bulls are identified, nourished and trained for the event.
They are not tortured. They are fed well as that of a child. Without activities like the
Jallikatiu, a lot of native breeds will be sent to slaughter houses. With reduced availability
of bulls, farmers will be forced to adopt artificial insemination techniques, which is cost
prohibitive, and 1s in direct contravention of ix situ conservation. So, Sir, in a bid to extract
more commercial value and more milk from the cows, artificial insemination methods are
used rather than breeding of the indigenous breeds of a cattle. Thus, a ban of traditional
and cultural practices such as Jallikatiu, Kambala in Kamataka, etc. further aggravates
the problem of extinction of indigenous cattle. Sir, societal peace and harmony comes
about by taking proactive action and not just by talking about it. Despite religious, class
and caste diversities prevalent in India, many principles, functions, events are sustainably

shared for a peaceful co-living. Jallikattu is one such festival that is celebrated with full
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enthusiasm across the State of Tamil Nadu, by the people, breaking through numerous
class, caste and religious barriers. So, Sir, the native bulls or the native cattle are essential
for agricultural purpose, to preserve our ancient and heritage method of agricultural
farming. Moreover, it is in the interest of small and marginal farmers who consider it
better to rear a bull to maintain their livelihood than to resort to chemical fertilizers to
get some more yield in the farms. Sports like Jallikattu will also encourage the people
to develop that. Here, I would like to quote Article 51A. Tt says, "It shall be the duty of
every citizen of India to promote harmony and the spirit of common brotherhood among
all the people of India transcending religious, linguistic, regional or sectional diversities.”
Sir, just for an example, 1 say, it does not create any controversy, rather, it brings in more
harmony among the people of various culture, diversities, castes, classes and religions. In
Madurai, the Muslim Imams offer holy ash to the bulls before the sport is started. In fact,
in Madurai, the first bull that enters the arena belongs to a Scheduled Caste family. Further,
in Dindigul, the Christian priest hoists the flag to start the event and in Alanganallur, priest
belonging to the Scheduled Caste perform a puja before the vadaivasal is opened. So, there
is no caste barrier. No religion is there. People are together. For example, if people have to
come together, some festivals have to be there. When Ramzan comes, we go there. When
Christmas comes, we come to a place. When Deepavali comes, they go to other places.
Like that, such events also bring people together. Some sports, by showing some reason,
if curtailed, may spoil the ancient heritage, culture and tradition of the country. So, Sir, in
the interests of several things, I am moving this Resolution, namely, first, to preserve the
traditional form of agriculture and also to save the interests of small and marginal farmers
who cannot afford to pay for the chemical fertilisers. And it contaminates the soil. It
depletes the ground water. It spoils even the food products. The crops which are produced
in that soil by way of these inputs cause harm and it is hazardous to the health of human
also. So, we have to replace it. It is high time we concentrated on it. The Ministers are
here. The Government 1s here. All the learned Members are also here, Sir. Should we give

it up for other expectations which don't fetch anything?

So, Sir, I would like to conclude with my emphasis on social harmony. In light of the
importance of social harmony, it is a goal that must be pursued at all costs. In light of the
directives mandated by our Constitution and importance of the events like Jallikatty, the
bulls, the native cattle, have to be protected. Sir, events like Jallikaitu play an important

role in maintaining such harmony, which I just mentioned as an example.

Given the added benefits in achieving this goal by events such as Jallikatiu and
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the Constitutional importance granted to the same, the Government must also take steps
to preserve this unique culture and heritage of our country. I also urge the Government
to take all positive steps to promote the use of indigenous cattle, and actively engage in

preserving and protecting the native breeds.
For that, the House urges upon the Government to take the following measures:—

(1) Suitably amend the Prevention of Cruelty to Ammals Act, 1960, to exempt
bulls from the application of provisions that restrict their use and training for various
purposes. This includes the use of various techniques to train them to effectively perform

their agricultural tasks such as ploughing and transportation.

(i) Include this amended Prevention of Cruelty to Animals Act, 1960, to the 9th
Schedule of the Constitution of India; and

(ii1) Take steps to educate, encourage and incentivize people about the numerous

uses of indigenous cattle for agricultural purposes and improve their health and stock.
Thank you very much, Sir.
The question was proposed.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Deputy
Chairman, before starting my observations on the submission of my esteemed colleague,
Shri Tiruchi Siva, for suitable amendment to the Prevention of Cruelty to Anmimals Act,
I salute the recent Marina March which has replicated the Dravidian Renaissance, the
inherent, indigenous, native, traditional emotions and their importance. By reflecting
their commitment to the Tamil heritage which is part of the Dravidian heritage and which
15 part of the larger Indian heritage, the Marina March has attracted the attention of all the

sensitive citizens of the globe.

Sir, we have our own cock fights in Andhra Pradesh, we have our own type of bull
fights in Rayalaseema, we have our own bullock cart races in Telangana and the variety of
races, variety of seasonal and festive-related celebrations involving the animals are there

almost all across the nations.

With the focus on the Jallikattu, the World Council of Indigenous Peoples and
their indigenous traditional habits, is again focusing to enlarge the demand to encourage,

sustain and preserve the traditional knowledge and traditional festivity.
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We have forgotten to protect the earthworm. The protection of earthworm is directly
related to organic farming. Organic farming is directly related to the health of the ecology,
the environment and human beings. What is happening to soil health all over in the absence
of earthworms 1s well known not only to the illiterate farmers of our country, but also to
our extraordinary agricultural scientists. Yet, we are not able to protect the earthworms.
Not just the earthworms, we are not able to protect the frogs and tortoises either. Where
18 this leading to? We advocate and champion the cause of protection of our biodiversity,
but until and unless we protect the onginal natural resources such as earthworms, frogs
and tortoises, we won't be able to protect organic farming. How are we going to protect

agriculture in the real sense?

Sir, recently, I travelled to Maharashtra. I visited the Kaneri Math at Siddhagiri, the
place of Kolhapur Maharaja. Sambhaji Maharaj is here in this House. In the Siddhagin
gowshala, [ saw the rarest of the rare breeds of cattle and cow. Sahiwal, khillar, dangi,
ongole and other breeds are not seen in their original form in our agricultural fields, but
I could see the rarest of the rare breeds of cow of not just India, but of the world there.
I visited Narasimha Wadi on the banks of the Krishna River, just 70 kilometres away
from Kolhapur. Even there 1 could see the commitment, care and concern to protect the
original breed of cattle so as to protect organic farming and to preserve the traditional
knowledge, the real treasure of our natural breeds, and the relevance of our indigenous
breeds. In this context, [ would like to again talk about my own State, particularly Andhra
Pradesh's, kodi pandafu. 1t looks odd in these modem times, but it is shastra, respected,
Sir, 1t 1s kukkuta shastra. It has got astronomical and astrological relevance. The colours
of the fighting cocks, especially the winning cocks, were used to adjudge the relevance
of planets and their effects in a particular year. They are centuries and millennia old.
There was a necessity to depend on them because they did not have ready calculations
or calendars. They used to depend on this kukkuta shastra, these cock fights, during
the time of Sankranti, Maha Sankrati or Makara Sankramana. 1ikewise, jollikattu and
all other traditional fights have their significance. It is not just for encouragement and
enthusiasm, but also to protect the nativity of breeds. Can anybody imagine a hybrid
variety of the bull taking part in jelfikatty, bull fights in Rayalaseema or bullock cart races
in Telangana? Only the native, original and well-bred bulls can take part in such races.
These are having the relevance directly to the traditional knowledge and their preservation.

Hence, I appreciate the initiative of Tiruchi Sivaji to focus on this vital aspect and to lead
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towards preservation of traditional festivities involving animals. At this juncture and in
this context, I plead to the modern and the newer generation, while vou take part in
those traditional heritage-oriented festivities and competition between animals, ensure
to have humanitarian ground and ensure not to give them any sort of anaesthesia-type of
medication just to win your race. This 1s the reflection of the traditional heritage of Indian
sub-continent to protect that. We need to have the traditional capacities to continue our
activities with the modern understanding of the age-old traditions. For that, the initiative

by Tiruchi Sivaji is appreciable and I welcome it. Thank you, very much.
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%, QQ}I 12 YTX Bl Wﬁéﬁﬂﬁﬁmﬂﬁﬁ@ﬁ, he asked for ¥ 8 crore to purchase
that bull. & @11 d¥d © b 99 o oiid © 2 |19 @iy dis @ 2, 399 80 Bils 99y
HAT 1 o ol Rrar sit T @er, S Ags B miferw gt 8, 39 2wt @t ot
wifers gt 8, Foze ST gt anfegl Sgwe sfSa & e w S gafd gl 8, 98
arid drd & ferg, wareey & forg, g fla & gt silasrargT & foy Ayl gidl 2
S ANS11 T I | I g BHN S H g BicaTgord 9 Pl ol s Bl Aol Sie
BT TR I TSI I AT IMETS] A RBT E 3R AN AFFP B BT AR® O T8 2, AN
AMER o U 3 TS o & WS 8132 ol  Fed © [P &1 I8 PRI ARy, T I8
ot AT 39 HH AR B AU ST 3G AIRT 2, I A-99 2, 59 1 had
e WIETT T2 21 U8 TP Uedl 9 2 3 orfR W o 7 fheft eneht ¥ w1 e
o, T T S A T B, S TR BN 2, I B UD TR & 59 oI 7 o o & 915,
BT Y b d1e |l 3R I TS ST €, 1 G1 ATA P HGX S 7 A ST S/
bffme vae glax Naddr 8, 98 d¥I¥T 2416 BUIR BT 6] U YD Bl BiSdTgor 9
oY Frepadr gl
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MR. DEPUTY CHAIRMAN: Time is over. Please conclude.

sft sEERTS gifcd: 57 I T e # @d gy, AR Sygaraf Sff, § amre
AT 3 W ¥ ot o g & foee fran Sft & 59 Hee &1 aveR 9gd iR
I o 3R I B 3H Guld BT g9 U Wl URd @ MEin e« efe 9
Hged Ul o DR | el wreleT avdl |, g=adig]

MR. DEPUTY CHAIRMAN: As Mr. La. Ganesan has to catch a flight, let me call
him first. Of course, Mr. Jairam Ramesh has agreed.

SHRI JAIR AM RAMESH: But, Sir, he should listen to me also.

MR. DEPUTY CHAIRMAN: Yes, yes. He will be happy to listen to you. At least,
the Chair will listen to you. Don't worry.

SHRI LA. GANESAN (Madhya Pradesh): Mr. Deputy Chairman, Sir, [ thank you
for the opportunity given to me. Sir, | whole-heartedly support the Resolution moved by
my friend, and, hon. Member of this House, Shri Tiruchi Siva. I went to him and
appreciated the way the Resolution was drafted and the way he spoke while presenting

the Resolution. Sir, I am here to support this Resolution. a1%dd H I8 Resolution &oid}
éﬁﬁﬂ’(m present BT ST %Q, (‘*I\ e 31 EQTCETE QH% étiﬁﬁl’(present aaqé %,

BIESEESRCKIEIRIES

Sir, T will make one or two brief points as all the points have been mentioned by
Siva ji and are mentioned in the Resolution also. Sir, now-a-days, the dogs, our local,
Indian dogs, swadeshi dogs, are not seen. In Tamil Nadu, we call rajapalayam dog or
kombai dog, which is very watchful, and which 1s a traditional one. Now-a-days in houses
also, the pet dogs are there. They never bark, they never bite but they are called dogs. This

is the position everywhere.

Let us take the example of a variety of rice seed, Japonica Indica. It is a cross-breed
between the videsh Seed and Indian seed. We eat that rice, and, so, in our bleod also,
already the videshi and swadeshi are mixed. In the same way, as he nghtly mentioned,
there are cows and the bulls. Our Ongole bull, Kangayam bull, or, even Sindhi also, are
not prevalent now-a-days. Gradually, they are decreasing now. Only to get more milk
artificially, we are bringing more and more jersey cows and other cows. Already Mr. Siva
has mentioned about the capacity of the milk, the strength of the milk, and the protein
content of the milk. Sir, we all are consuming that. Gradually, a day will come when you
won't be able to call vourself an Indian. When everything is mixed, our blood will also be
mixed blood. Only swadeshi will not be there in our blood. So, 1 think, a very important

point has been mentioned by Mr. Siva, and, I agree with him.
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Sir, as far as Jallikattu 1s concerned, it is a blessing in disguise. The main thing
was to give permission to conduct Jallikatiu. Of course, with the efforts of the State
Governments and with the cooperation of the hon. Prime Minister and the Central
Government, we were successful in conducting Jallikaitu. Sir, what has happened 1s that,
saath-saath, an awareness has come in the people of Tamil Nadu, particularly, kisans,
students and youngsters, that they have to protect our swadeshi cows, swadeshi bulls.
That is an important thing. Now, immediately after all this, Mr. Siva has moved this
Resolution. So, Sir, once again, I say that I whole-heartedly support this Resolution. Sir,
Jallikattu is observed for only one day in a year. For all the other 364 days, the bull is
maintained only for breeding, {or production just as the indigenous cows. This is the most
important aspect. We don't simply want to protect the celebration of Jallikattu but the
maintaining of the cows for that purpose is very important. This has created awareness
in Tamil Nadu. That is why, I whole-heartedly support this move. There are some things
which people are not aware of. They should be properly educated. The kisans or other
people grow their cows or bulls in their houses but after some time, after a particular age,
when that amimal 1s not useful for ploughing, or, if some cows are there, which are not
able to give milk, then, they sell it. As he himself rightly mentioned, now-a-days, it has
been found that if only the urine and the dung of these amimals are properly maintained,
it can give more income to the kisan than what he can get from the cows that give milk.
This has been proved beyond doubt. Awareness should be created among the kisan also.
One more thing is that transportation of cows also is very cruel. I also demand, it is not
mentioned in it, that transportation of the cows should be stopped. Most of the cows and
bulls are transported to Kerala for butchering. That should also be stopped. Also, the cows

are transported in a very inhuman way.

MR. DEPUTY CHAIRMAN: There are more incidents of cancer in Kerala because
of that, T am telling you.

SHRI LA. GANESAN: That is why in one short sentence, I would say in Tamil,

nattaipadukakka vendum, aanal matiaiyum padukakka vendum.’

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Thank you, Mr. Deputy
Chairman, Sir. We all really stand with the farmers and also the traditional way of ploughing
by farmers in our place, especially in our State of Tamil Nadu, which 1s actually a State of
agriculture. People, mainly our forefathers, they all depended only on agriculture as their

main source of income. So, as [ come from an agrarian State, | do want to put forth my
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views. First of all, T have to thank the Central Government on behalf of people of Tamil
Nadu for early clearance of the Jallikattu Bill, which paved the way for the conduct of
Jallikatiu this year in the State. As rightly pointed out here by my colleague, the organic
farming has to be promoted in the nation as general. Cattle manure has been traditionally

used in India as a fertilizer, which has been clearly brought out here.
[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair|

I also want to state here that Tamil Nadu being the first in agriculture industry,
our then hon. Chief Minister, a mass leader and our revered, Dr. Puratchi Thalaivi
Amma, set up five model villages to promote organic farming. Tamil Nadu will boast
of its eco-friendly organic villages. As part of its efforts to promote organic farming,
the Tamil Government, under the dynamic leadership of our late leader, hon. Puratchi
Thalaivi Amma, announced five model organic villages in Vellore, Erode, Dharmapuri,
Tiruvannamalai and Krishnagiri districts. The eco-friendly initiative was taken to
strengthen the integrated pest management, that 1s, 150 eco-friendly villages were set up
in the State. She made this announcement in the wake of concerns over the deterioration
of organic content in the soil. A programme under the Centre's National Mission for
Sustainable Agriculture would ensure the villages to adopt no-pesticide, no-insecticide
concept to promote organic farming. Based on these pilot projects, a number of villages
were raised. She also announced seven new liquid bio fertilizer production units and
two organic fertilizer testing units besides a laboratory complex in the Department of
Organic Agriculture at the Tamil Nadu Agriculture University. Incidentally, out of 17,500
fertilizer samples tested by the fertilizer control laboratories in the State, 635 samples
were found to be non-standard and legal action was imitiated against the defaulters.
Another major announcement which the Government made under the leadership of
hon. Puratchi Thalaivi Amma was selling of Amma seeds. Amma seed was proposed
and Amma outlets were formed across the State. In a bid to encourage farmers to use
high quality certified seeds, the Government set up Amma Seed Agency by coordinating
with the Government Seed Farms, Seed Production Units and farmers. The agency was
set up with adequate staff at Rs. 156.74 crore. The quality seeds produced here will be
supplied as Amma seeds through Amma outlets at reasonable rates. This is one part of
the Tamil Nadu Government's efforts to intensify grain production for the fiscal year
Despite poor monsoon, grain production stood at 110,00,000 tonne per year. Despite the
monsoon failure, the grain production shot up thanks to the farmers who switched to

millet cultivation instead of water-intensive paddy crop.

I also wanted to put forth here one thing which is about the traditional ploughing
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methods used by farmers. Why have they gradually reduced using them? Why have they

started using tractors which run on diesel? Because that was time-consuming and the
farmers wanted to speed up the process. Earlier when they used to start ploughing the
field in the morning, it used to go on up to two o'clock or three o'clock. Now everything

is about time management. This is the ground reality.

Coming from farming background, 1 know this. Harlier, many people {rom rural
areas used to come to do all kinds of jobs like ploughing the field and weeding. Nowadays
we don't get people for these jobs. Why? Because it is time-consuming. The traditional
way of ploughing the field used to take a lot of time. Gradually, people started using
tractors. That also should be looked into.

Bulls are part and parcel of our life. We rear them as our children and we take care
of them. Then they are used for bull-taming sport. It 1s our tradition. It is a heritage of
Tamil tradition. These bulls were fed like a child. They were fed all good things. They
were happily kept at home.

In Spanish bull fighting, bulls are killed. But here bulls are pampered. We only rear
them for keeping up with our tradition and culture. Jallikattu has become a part and parcel
of our life. After the Government passed the legislation, it is going to be a regular event

in our State.

Use of cow dung is a natural way of improving soil health. It enhances soil fertility.

This way we can reduce the use of fertilizers and pesticides.

The use of cow dung, which is popularly known as gobar gas, gives healthier and
more fertile soil. We have to take a tum from here to there. But the main thing 1s that
people have gradually stopped using traditional ploughing methods. Now the people have
become aware of time management and they want more things to be done in a short
duration. The ground reality 1s that we don't get farmers. Why? Improve farming methods
and encourage farming among people. Minimum support price is not there. There 1s
frequent monsoon failure. So, there was no harvest and many people lost their paddy.
They lost their crops. It was burnt. So, we are looking forward in this regard. We want the
farming community to be lifted up. We have to encourage farming. We have to give them
proper education. Give them proper techniques and give them more. Most of the farming
community leave farming because they don't get what they have invested in it. So, they
move out. They sell their lands. If it is in city, they sell their land for exorbitant rates and
real estate owners benefit. Then, what happens to farming? In a few years, or in another

10-20 years, we will have money but where will be food?
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude

now.

SHRIMATI VIJILA SATHYANANTH: So, we have to make improvement in the
whole thing. Improve farming methods and give them latest techmques and methods.
We have to encourage farming. We have to give them Minimum Support Price and give
them whatever they have spent. It has to be profitable for the farmers. Farming should
become more profitable. That is the main thing. I support it and I also congratulate him.
Abattle has begun. The view of the Central Government should be as to how to improve
agriculture in India and how to improve the living standards of farmers in India and how

to make farming community more blessed in this country. Thank you so much.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Next
speaker is Mr. B. K. Hariprasad.

SHRI B.K. HARTPRASAD (Karnataka): Thank you, Vice-Chairman, Sir. I rise to
support the Resolution moved by Mr. Siva on agrarian issues. Sir, as you know, in this
country, almost 65 per cent of the population i1s involved in agricultural activity. In terms
of contribution to the GDP, agriculture may not contribute more than 20 per cent, but in
terms of the employment generation, it contributes almost 54 per cent. When compared to
the service sector, agriculture contributes almost 54 per cent and employment generation
of service sector, [ think, 1s around 18 per cent. Mr. Siva has moved this Resolution
and it 1s regarding the agricultural activities. We all know this. It is an age-old practice.
Animals and human beings co-exist in this world and in this country. Especially India
being a vast country with diversity, we have seen different types of culture all over. Right
from Kashmir to Kanyakumari and from Narmada to Brahmaputra, we have seen how
amimals and human beings co-exist. If you talk about animals, especially Mr. Siva was
talking about Jallikattu, of course, farmers are also human beings. They also need some
recreation and entertainment. As I said, animals and human beings co-exist. They love
their animals. When I see here, thev talk of cow and bull. I come from the coastal part
of Karnataka where the agricultural activities are mainly dependent upon buffaloes. We
groom buffaloes, we love buffaloes. During the non-agricultural season, they have a
buffalo race called Kambala, where in a muddy slushy field, there will be buffalo races
with pairs of buffalo tied to ploughs. Really, it is one of the oldest traditions of Karnataka,
especially in the coastal belt. 1t 1s a 900-year old tradition which has been practised. When
it comes to buffaloes, 1 can see, in this country, discrimination 1s a part of life. Whereas
the cow 1s protected very well, buffaloes are totally neglected. Sir, 1 was shocked about

PETA. T believe in non-violence on any kind of animals whether it is cow, buffalo or
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chicken or whatever it is. I believe in that but when it comes to horses, horse is also a part
of the agricultural activities but in most of the places, especially, in Delhi and Bangalore,
there are huge horse races. The jockey sits on the horse, whips the horse but no PETA
goes there because 1t 1s the sport of the elite. When it comes to the sports of the farmers,
definitely, these PETA or whatever the organisations, they raise objections whether it is
Jallikattu or Kambala. Sir, tor Jallikattu, as Shrimati Vijila and Mr. Siva said, they groom
the bulls with love and affection as we groom the buffaloes with love and affection. We
do not treat them as enemies or treat them cruelly. All the 365 days, we groom them, we
feed them and only once in a year, after the completion of agricultural activities, as a kind
of sport, we encourage these farmers. Unfortunately, it was banned almost ten years back.
Mr. Oscar 1s the patron of this Kambala sport in Udupi and Mangalore. He knows pretty
well better than me. These animals contribute to the development of the region. As we all
know, today, India is the largest producer of milk in the world. That is because we protect
and groom these animals whether it is buffaloes, cows or bulls. It is not Jallikattu alone or
buffalo race or the horse races, even as Bhaskarji said, the cock fights. In some places we
have goat fights. All these ammals also need some sports, I think there should not be any
objection to this. I thank Mr. Jairam Ramesh for giving me permission to speak before
him because I have to catch a flight. So my support is to Mr. Siva regarding this. There
should not be discrimination against buffaloes because it does not mean that we should
only protect cows. Buffaloes are also a part of our life and the milk of buffaloes has got
more protein than the cow. It should also be protected. ... (Interruptions)... 1 do not go into
the religious aspect. Sir, as you know, even in Assam the goat fights are there. We have
been seeing. So, I think, what Mr. Siva has moved is a commendable Resolution. I think

the Government should come out and support this. Thank you very much, Sir.

it RIS OF (e wSIn):  sneRvi Suwweer e, fowd! Bar S T o
Hared gegd o 2, a8 aredd | w@rrd AW 81 35iH a9 ggaie § Hol aid
g} farwei @7 feram 21 7 emuds wemm | AT piy H3 ST @1 e g9 2k anaiia
AT ATEAT B, 1o e & forg 1 @i 9t g=fory amawere 2, Filfh 9q 37 wastage
I @Y, R WY 37 T BT wastage W @Y aTfdr 39 G B AT &9 81 S0
T AAvE ¢ A THT I WART b et gl St ity & forg Maw amava® 8, 99 fh
el gAY ferfer org =1 <) @ 6 e o weie g1 v v, ol Rfwar T2 g1 @ e,
TG 9 Y81 8, BRI ofdl UG[Ud 81 Tl &, TRIRITD HIerre ik IRmIFD ue &
IRUT ST UGfUe 81 TET © 3R S¥<h PRV 31eh JIIRAT BIXE! 81 3R Wifeep @i o1
SRIRT [y ST, A1 89 51 94 IR F a9 Wb 2, T XE Ahal © AR T TIR31 Bl
99T Gebd | SUD TRT B 89 59 a¥g 9 fhd & drid ©F DX 9ad ol 3 94 39d
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Aenfien drv § 2l drg aeeR & il argEE Gy 2, 9gi & Jeal F gud an |
areier foa 21 R wwn § earet ® e g H o1, 39 9HY Sid 98l 1R Ud gdl
agfrep Tie & fofy @s1 gam, a1 forg i 18T W Jersey 3R Holstein AT &7 faam fapem
ofT, ST RERR B197 21, 39 IR § = ST Pl & AR, § 3T 954 T I &,
Y GHN V% 8, UX IR W 9 Jedl, ol § eyl Wil u¥ et gan H agi 99
i # Hiolg 2011 S8 Bl v o1t wieef} @1 g¥ #fiX Holstein @7 G8 &, 8 49 & forg
HIAD © 3% d T HROT 21 I, & I 7 SRR PR aTed =11 = T & 3R
3121 T 7, S BT I, UT 1 o TT Well 7 o ST <11 8 AR g, 91 e ares | g [ T
R R R arel A1 T Hel © & 19 & W 3 aFR T @1 T e o ar
AT T BRI, HiET SR 3R HioT s Se waws wret s vaT A9t | e vl
HRT @l © [ denfm] @1 g e iod e it =i ot 59 9 4 -

o g™ @ G @R 200 Menary vl &, Sref Wi ux anenfia afrferen
T XE! &1 TR ST A4 o X2 &) 7 T, o9 i) i wRE g1 S 0 Sed Usdl 8
T I T I BT gl 8T AR A T I DR 2 T 9% e AN a8t
el Ty ot X8 2, oil forefl arar ux enféra =<l €1 gafery #w FrdeT @ o wwm
WY M o N H, 9l & IR H g1 eI dwiad w2l <3 H 89 R eledrea
RIRT Rl &, S SHRT U1 WG §1 T81 21 T b WRIR 3 o ol 781 ol A I
T A U e oy afiR g9 ARl R fhwr W, w91 & T, Hiahd @ oW,
DI GER BICATID STAT &1 olexd 781 ol 59 FHRT 81T 10 1% H IR ¥ T41
a1 \ehdT © A BH wguvr & 9t i e weed) 21 gafery dv1 e 2 o foedt Bran
SIS Hebew wad H ARd [hAr 8, S9h Hhey R iR 9 der e ol
gl Bl 3t TR AT IARITS & YT IETART TS TP I 8, T8l heY @l
e[ SUaR Y9-wel 9§ g 21 agi ann @) uRt ifts @l wed) 21 39 @ e |
Gg-I[] bl WAN b Ueh AWl Wi @l JUR) gd @l 8 g9h 3@ el
AR e areqara # A §9 TR ARINT g SiR RN RN 6 S AN TA @1 Ha
H 9, SR EMFAET HERRTT & g ot frear 781 21 swfav 37 w9 Al w
A 2ATER IR SHETT RO GRT DT ST AN S81 WIgde o T a8 0 b
3, 9 W B3 aN fAva wRd ©, $9 T8 dd ol gufery A1 A Hiy wal ot 9
e & far g7 el ATl o) v HAE) 9918 SIg1 TR vene H, gHN drerlard off 5
URT 27 G &, ST 1 U6 tractor X1 8, @ AR M Sl &1 Ty 39 2 3 5y o
A 2l 9 I [oredt ter B o "adl 2, 39 I gaw] IdTs o Aadl B, 9d 9 99
AT ST Febdl o | AN STl divgy TR ) epfiveiar ferfor & wiafere retenand &, agi st
YR o A= 99 Aifey Y e &1 4 2= iy s anfay @i g da i yiga v,
P 1 AR Al P ANy 8Tk Sifde iy W 89 TR T P TP ST AN P BT BIA
& forg § pft 7=t Sft 91 Frae e g ofik fore=ht e oft 1 < Aoy we A @ g, #




362 Private Members' [RATYA SABHA] Resolutions

[ &ft FeRTs SI9]

Sl AFHIGT Ded gy FidgT wedr g fb awsi it w2 ot 9 <t Ry @1 2, 59
Ry & § SetanT |y <a1 §) qet St Bl w91 R T e Henew w3t At v arfey o,
T S=F 59 e # 9T DI g3 9 AT TG B AT Fradnl 57 i & aer §
STRT ATHTT PRl &, 3T BT BT T AT

SHRI JAIRAM RAMESH: Sir, I rise to oppose Mr. Tiruchi Siva's Bill. Mr. Tiruchi
Siva 1s an old friend of mine. He has also gained Parliamentary fame for his Private
Member's' Bill. His earlier Private Member's Bill created history. But before I speak on
his Bill, let me say straightway....

SHRI TIRUCHI SI'VA: It is a Resolution and not a Bill. ... (Interruptions)... Mine is

a Resolution and not a Bill.
SHRI JATRAM RAMESH: Sir, before I speak on his Bill....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No; you have to

speak on the Resolution.

SHRI JAIRAM RAMESH: Let me say straightway that all my life T have been
inspired by Silappadikaram, Mammekalai and Thirukkural. My wife is a Tamilian and 1
am as much a Tamilian as Amma was. If Amma was a Tamilian, I am also a Tamilian.
So, [ am a great admirer and a student of Tamil history and Tamil culture. I myself have
written a number of articles on the Tamil Nadu model of development which 1s far
superior to the Gujarat model of development. So, I want to say this. What T am now
going to say, I am sure, will not appeal to many of my friends here in the House because
the objective of Mr. Siva is not animal welfare. The objective of Mr. Siva is not organic
farming. JET Tad] 3 Py w2t 1 RSma 1= 2, arre ! Frem a1 waterer 724 €1 vafaror
Hall wITET . (). .

SHRI TIRUCHI SI'VA: You cannot decide about my intention. .. ... {Interruptions)...

ff SRR I e @il @dl, e ok @ell His real objective is not organic
farming. His real objective is not improving agricultural practice. His real objective 1s
not animal welfare. His real objective is to bring back Jallikattu. That is his real
objective. Mr. Tiruchi Siva has given 16 reasons for improvement in Indian agriculture
and Radha Mohan Singhji will agree with all of them. T also agree with all of them.
Organic farming must be promoted. hffdd Bidadrgord & e U Eg =T gT
1fRTI Traditional agricultural practices should be encouraged. ST @IS &1 Wi 21 &1
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Fehd! §1 Farm mechanization should not destroy the animal economy. I agree with it
100 per cent. My friend Basawaraj Patilji said that cow 1s a Kamadhenu. Yes, cow 1s a
Kamadhenu. We should protect, preserve and worship this Kamadhenu along with the
other dark Kamadhenu, the buffalo, which is, unfortunately, neglected in our society. So
I agree with all that has been said, but, to do all this, I e, QI&R’I 39T Hb¥ G Jal
%, YR 3MTYch HhEG bl U B ferg Prar <t @ e argd ©? ¥ Prevention of Cruelty to

Animals Act. 7 e ST 918 21 A8 3oiiol-H 91 21 ... (FFgH). ..

st HeRT OF: 7 9T ATE €, fb 1 9y pRan R AR 2, S had
200 3fI¥ 250 YT TP BT ST 21 7 AT ATl T TRIFelT T1S PT TeeT XeT g ofl% H
S § 9 @R 39 o1frFem a1 sy 7R 3 SO ed 21 S 3iaid AR g
et Al T gt dA o forg o wiid 2, ddfd 5 Bux ais erars T8l widl v, safey
S e g arfsyl

SHRI JAIRAM RAMESH: Sir, may I continue? The Prevention of Cruelty to
Animals Act, 1960, 218 $H1 T17 31 SIHART & o a1 511 ¥ 37 Uge 1 TR 37 fRveryo
3T 3R T2 BT TR A 1 T AICS FFe gall dad| off, SIf Uap 79Igy Al
off 3fiw STt =T Sfawoft St srdsd o .. (araam). ..

H vl e deamor w1 (sht v Wi fig): o, s v i 8, safao i
1l ST ¥t §) g HR Ty il a8l 90§, H e an s

oft SRR T |7, | 1952 ¥ dby G 1962 ah ofepol St Sit Aife s AR
781l Rukmini Devi Arundale, a pure blooded Tamilian, was a Nominated Member of
this House from 1952 to 1962. She moved a Private Members' Bill that India must have
an Act of prevention of cruelty to animals. 376 3 Urgde 7¥ fd @1 491 fw=m 59
A & AT HA, Gfed Tew S99 9ga waifad g1 oiR Sei sfanvlt odt oft 9 e
e faran fa 2y =18 Qe withdraw ®Y, SXHR Ta ST 919 99 6 1960
Prevention of Cruelty to Animals Act, 1960 €1 e & D HIgHT 9} 2i1¥ I graE=l
o ded g8 Ve gARIT =T A1 oo By o) @ e arsd o2 o) Ber o) 59 vae
T IR AT ATed 2 3% I T2 AR A e 22 378 @el fh: Bull must be

removed from the Prevention of Cruelty to Animals Act. Why? Because bull must be
trained; and bull must be equipped for agriculture. 1 want to inform my friend, he can
do all these things without amending the Prevention of Cruelty to Amimals Act. Now,
all that you have said in the Resolution about bulls, T agree with. But my difference with
you is this. The State Government is fully empowered. All States are fully empowered

to pass their own laws for improving the quality of livestock. You don't need to amend
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the Prevention of Cruelty to Animals Act. The Prevention of Cruelty to Animals Act is

to prevent cruelty. It is not meant to train bulls. Tt is not meant to mprove the milk
yield. It is not meant to improve organic agriculture. It 1s meant to prevent cruelty to
animals. That's it. ... (Interruptions)... I will take two minutes and conclude. The Tamil
Nadu Assembly had passed the Tamil Nadu Animal Preservation Act, 1958, and most
States have passed Amimal Preservation Acts because according to Entry 15, List-11 of
the Indian Constitution, it says, "State 1s responsible for preservation, protection and
improvement of animal stock and prevention of animal disease." I BT T[T AHR
@1 IR AADR 8 DI a1 & oy, SAedar 9gM & fefgl Why doesn't the State
Government amend the Tamil Nadu Animal Preservation Act, 1958 to fulfill the 16

objectives that you want to fulfill through your amendment to the Prevention of Cruelty
to Animals Act? ¥, H STeeilg H &l USHI a15d §) A6 95 WD q&1 97 A7 §1
HID PR o1 ATE1 &, 511 H 28T T Vel 8, 98 H A2 AR WY 3 B &1 &, FAifd AL
Wﬁﬁﬂﬁa‘s’?ﬁtf&m%ﬁ?wm%g\gﬁm%q Wﬁwmﬁmgﬁiﬁ'ﬁﬂﬁwélﬁw
grfeor #fl ar, vl e g (ol feram en & steeflang v wlerder e arfey) gim oid
1 W ol o wEl gamn uR 41g H 9gd 9w gl 2R 98 Siedlbg @ dey 319 94 6l
DI T, AP 1 T2 WA A8l g 3 AT 1 g1 freR 2 i ara & e fom
# STedlbg M o 317 BT T2 TIeh Aehell, DILT Tl Vb Fhelll 9Y S 914 3 AT
[t etr11 At =TT uelt aerdt o g¥dr Hads 1 82 Steet g AT W) 1 Hendll 8, 191
fb"l:ﬁéﬁ TR U Let me translate it for you. According to the laws of the land passed

by this Government with the cooperation of all parties Jallikattu is permitted. Now,
what do you hope by amending the Prevention of Cruelty to Animals Act? [ fail to
understand. There is nothing. Let me say once again very clearly, please read the Act.
There is nothing in the Act that prohibits the State Government {rom doing any of the
16 things that vou wanted. There is nothing in the Act. The Act only prevents cruelty.
How can you remove a bull? Tomorrow, you would start removing animal after animal
and you would not have any Prevention of Cruelty to Animals Act! So, why do you
want to remove only the bull? The reason why you want to remove the bull is that it is
because of jallikatn. But on jallikatiu you have already got the Government pass an
Ordinance. That Ordinance became a law; the Assembly approved it. Jallikattu can now
be performed. Fourteen people have died because of jallikattu this year. 3P IR H Blg
ITTh T Tal deal 21 14 AT A T 3, STed [dg i aoTg 3, dfT ST DS o1
g1 Sid1 81 95 99 BiRsY, A widk-widl a1d €1 21 Sedlhg B Hbd ©, qH-AH 7
Thd &, dlhT 39 BT H ol RN 1 aled B2 Sir, Mr. Tiruchi Siva is a very,

very close friend of mine. Our friendship goes back many vears. I agree with the 16
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reasons that he has given for his Resolution. But I disagree with the conclusion of this
Resolution. The 16 reasons -- Sudarshan Bhagatji is here -- 31 for7 2, <ifé1 2 ST 81
v o A ggiF AR E, d anud fay €1 © i S iR seiH Uw il fawdyur fan
2, 39 GHFI & &g § @iy 999 T81 ol So, I request Mr. Siva not to persist with this

Resolution; Rather, he should persist with putting pressure on the Government to

promote organic farming, to promote animal welfare, to improve animal productivity, to
mprove dairying, to protect indigenous breeds, to protect indigenous varieties and so
on. He should not persist with this folly of amending the Prevention of Cruelty to
Animals Act, 1960, which has stood this country well.

Sir, when passing this Bill in 1960, Rukmani Devi had said, "The test of a
civilized society is how it treats its animals." If Mr. Tiruchi Siva's amendments are
approved, I am afraid, we would have opened the doors for becoming an uncivilized

society.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Shri D.

Raja. You have only two minutes.

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, I congratulate our colleague, Mr.

Tiruchi Siva, for this Resolution.

What is the essence of this Resolution? The essence is to urge upon the Government

to—

"(a) suitably amend the Prevention of Cruelty to Animals Act, 1960, which
has been referred to by my colleage, Shn Jarram Ramesh, to exempt bulls from the
application of provisions that restrict their utility and training for various purposes by use
of various techniques to train them to perform agricultural tasks such as ploughing and

transportation;

(by include the amended Prevention of Cruelty to Animals Act, 1960, in the Ninth
Schedule to the Constitution of India; and

(c) take steps to encourage and incentivise the use of indigenous cattle for

agricultural purposes and improve their health and stock.”
This 1s the essence of the Resolution, Sir.

Before making my observations, [ must salute the youth of Tamil Nadu, the students
who came together and gave a collective expression to the aspirations of the Tamil people
on the issue of jallikattu. Yes, this Resolution does have a context. It has reference to

the recent events in Tamil Nadu where people wanted jallikattu, all political parties
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wanted jallikaitu. The youth came together and stood by what they believed in. It is
a part of the Tamil culture. It is a part of the Tamil tradition. India 1s a country with
tremendous diversities, India is a country of composite culture, and this Tamil culture
must be understood in a proper historic perspective, and appreciated. That is how the
young people stood together and fought for jallikattu. Sir, let us understand that jallikattu
became a turning point in the polity of Tamil Nadu, in the polity of the whole country,
and it has made tremendous impact on the thinking of political parties and politicians
in this country, and the young people of Tamil Nadu. They did not stop with jallikattu
only. They said, "Let us say no to Pepsicola. Let us promote indigenous drinks." This is
what the young people of Tamil Nadu declared. They said, "Come on, let us say no to
Pepsicola. Why should we promote such drinks? We can promote indigenous drinks."
That 1s a campaign going on. Now, she spoke. She 1s from that district. Thamirabarmi river
is there, and even I have my own understanding of law. The court, somehow, allowed the
Cola company and other companies to take huge amount of water. So, what is going to
happen to our water resources? So, we are talking about cattle. Yes, we should increase
the population of our cattle. Our cattle population should increase, and we should also

protect and preserve our water bodies and water sources.

Having said that, Sir, now, I take the point what our friend, Mr. Jairam Ramesh,
has touched upon. Yes, it is 1960 law, and yes, we should be worried about cruelty to
animals, cruelty to human beings, and we should be worried on both counts. But, what
do you mean by cruelty to animals? That is the point. I can be more objective than Mr.
Jairam Ramesh. I do not own land. I do not own cattle. So, I can be more objective.
What do you mean by cruelty to animals? Because, I see in Tamil Nadu in the houses of
farmers, agriculture workers, cattle are there around. Cows, bulls, buffalos, they are all
living as family members. They live within house premises, and they take care of these
animals. This jallikatfu 1s a sport; it 1s a game only at the time of Pongal festival which 1s
the main festival of Tamil people. During that period also, people decorate these cattle,
cows, bulls and buffalos. They give them good bath; they paint their horns; they garland
them, they take them around, and they treat them as human beings that way. They are
all family members. They are all family animals. So, let us not get into that argument as
though it is cruelty to animals. What do we mean by cruelty? That is the point, and that
is where the case went to the Supreme Court, that is where the case went to the court, the
Judiciary, and that is where the State Government had to intervene in the situation, and
the State Government had to take the opinion of all political parties. That 1s where the
elected State Legislative Assembly had to take up this 1ssue, and had to pass its own law
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in the State Legislative Assembly. So, we are a acountry who believe in the rule of law;
we are a country having our own Constitution, we should respect our Constitution. That
18 why, there 1s an Act called the Prevention of Cruelty to Amimals Act. This is an Act of
the Parliament, and if there 1s a need to amend this Act of Parliament, this Parliament
is supreme; this Parliament is competent to do that. That is why, my friend, Mr. Tiruchi
Siva, has brought this issue for the consideration of this Parliament. We will have to
stand by the rule of law. I go by Mr. Jairam Ramesh. Why should we have an Act of
Parliament? Why should we have Constitution? Why should we have Judiciary? We are
bound by Parliament Acts. This Parliament Act needs certain Amendments in a changed
situation, at a time when we need to acknowledge and appreciate the great diversities of
our country. This law needs certain appropriate Amendments. That is why he has brought
this up. It 1s for the Government to take this in a proper perspective. This Parliament has
to consider this. I am saying that it 1s not only for Tamil Nadu. Tomorrow, it can be for
some other State also; maybe, for Karnataka or for some other States. After all, we are a
civilized country and we can't have a kind of authoritarian rule. We have to go by certain
laws. The civilized society, the civilized nation needs civilized laws. That 1s where this

Act needs certain Amendments at this point of time.

Once again, [ salute the young people of Tamil Nadu who have given a proper
expression to the aspirations and to the cultural values of Tamil Nadu. It applies to all
parts of our country, to all the young people. We will have to come forward taking up such
issues in the interest of the country and its progress. I appreciate this Resolution. [ urge

upon the Government to give due consideration to this Resolution. Thank you.

HEd YPIEGS ] gfed (o) SueHaf ofl, enexofia fawdt Brar St @
e depx 3V &, 39D GgH § 39 wod § wHl = 319+ 91 7@+ o1 w2 foban 21 # ot
S S 7 AT 7 & faR U S 9 I A=T TG =g
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&1, UY] UR el b HeH H pw ol qdr ol 38T §1 i, WRe W RERT § ol oY
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St foh eneRofly SR e oft 5 g, SHG oW § 9 59 HeT & "8 9 o AT
T AT ATedl g ST W AT §) BN AST U AfG) W o A Ugd U sl Bl
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Elangovan.

You have only two minutes. ...(Interruptions)...

SHRI TK.S. ELANGOVAN (Tamil Nadu): Thank vou, hon. Vice-Chairman, Sir.

While I rise to support Mr. Tiruchi Siva, I have to make certain clarifications in this House
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as a reply to my hon. colleague, Shri Jairam Ramesh. Rukmani Devi Arundale was a
resident of Chennai. She might have insisted for an Act, Prevention of Cruelty to Animals
Act, but did not talk about Jallikattu at that time. It means she knows what 1s Jallikattu.
Sir, he also said he knows Thirukkural, Silappadikaram and other things. There is one
Thirukkural which I want to quote which means maadu is cattle in Tamil. Education is
the most invaluable among all wealth, rest are not wealth. Cattle are called as wealth.
That was the only wealth of the people of Tamil Nadu in the rural areas. Even today there
are temple bulls in every village which will not be touched upon. Those bulls can do any
atrocity. They can go to any field to eat. Nobody will touch it, nobody will question it. If
somebody tries to throw stone on a bull, that fellow will be sent out of the village. That
is how bulls are treated in Tamil Nadu. Sir, this Jallikattu is part of a celebration with the
bulls. It is not cruelty to bulls. The question which T want to raise is this. He raised the
point that there should be an amendment. Hon. Jairam Ramesh did one thing success{ully
by stating that it is not the subject for the Minister of Agriculture, so he can go. He wanted

Environment Minister to come back. The Minister also left. 3ir, we need an amendment.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have to

conclude now.

SHRI TK.S. ELANGOVAN: In one minute, I will conclude. There 1s a need for
an amendment to the Prevention of Cruelty to Animals Act. One point about which we
have doubt is that this amendment was made by the Government of India on the advice
of PETA, an organization where an American citizen is the Chief Executive Officer
This American citizen 1s challenging every Tamilian. Sir, a festival, a cultural festival
can support commercialism, but a cultural festival should not be stopped for the sake of
commercialism. Jallikatiu should not be stopped for the sake of killing Indian animal
bulls and bringing Jersey Bulls. That is not the way. We want an amendment to the
Prevention of Cruelty to Animals Act. Shri Siva talked much about agriculture, farming
and everything, but the ultimate idea 1s to see that Jallikattu is performed because the
most petted animal in Tamil Nadu are the bulls. The most pampered animal in Tamil Nadu
are the bulls. So, this amendment should be made. With these words, Sir, I conclude.
Thank vou. ... (Interruptions)...

SHRIMATIT VIJIILA SATHYANANTH: If PETA enforces this, the bulls can be
included in the Prevention of Cruelty to Amimals Act. At that time, the UPA-IT brought it.
At that time DMK was also a part of that. So, we wanted to...

SHRI TIRUCHI SI'VA: This 1s totally unwarranted.
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SHRI T. K. S. ELANGOVAN: Don't challenge us. When we were in power,

Jaliikattu was there. When they came to power, it was stopped.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We will not go into
that. ... (Interruptions)... Okay, please sit down. ... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Tiruchi Siva,

are you withdrawing your Resolution, or, should I put it to vote?
SHRI TIRUCHI SIVA: Sir, before that, I wish to say a few words.

First of all, I thank all the hon. Members. Sir, around ten hon. Members have
deliberated on this Resolution for which I am very, very thankful.

The intention behind moving this Resolution was interpreted in another manner by
my esteemed colleague and former Minister, Shri Jairam Ramesh. [ don't deny it. Yes;
my intention 1s for Jallikatiu. But, at the same time, you cannot undermine my advocacy
for organic farming and to protect and preserve indigenous cattle. It is no less than that.
For example, as I said, while moving my Resolution, we have to preserve the traditional
and ancient form of agricultural methods in our country. And, Sir, due to introduction of
modern farm equipment, so many people have been displaced, lost jobs and, moreover,
cattle are becoming extinct. Secondly, chemical fertilizers and pesticides which we are
using are contaminating groundwater, spoiling soil, depleting water table and whatever it

produces is very, very harmful to the health of people.

So, considering all these aspects, I am saying this. I agree with what my senior
colleague, Mr. Oscar Fernandes, told me. When we revert back to the traditional form
of agricultural methods, we will fall short of the requirement, the mismatch between
demand and supply. But we have to find some other ways. We cannot totally give-up
that. See, I don't want to leave moveable and immovable property to my children in the
future. I want to live them in a world where they can have good water, good food and in
a very hygienic atmosphere. Everyone of us has got that responsibility. We all think that
we are leaving some estate to our people. No, that won't make them to live happily. After
some ten or twenty years, in the present situation, they will be having oxygen cylinders

to breathe. War will break out for the sake of water. So also, food will be in a very
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big demand. When the population in our country is increasing, the agricultural lands
or cultivable lands are coming down. The production has to be increased. So, whatever
we produce should be healthy in nature. That is the main reason for my bringing or
moving this Resolution. I think, when the Minister replied, he was very much concerned
about the cattle. I am concerned about the indigenous cattle. The imported or the other
breeds like Jersey, Persian and all these breeds or even insemination bulls which are being
brought will totally spoil our country, the health of our people as well as the cattle. So,

my foremost reason is that.

The second is, one of my points in this Resolution was to amend the Prevention
of Cruelty-to Animals Act. Why have I brought that? The Tamil Nadu Government
has enacted a law unanimously and it has been, of course, supported by the Central
Government also that Jallikattu can be performed and that Cruelty to Animals Act will
not be a hindrance to that. But why then I move it again here? As my colleague, Mr. Raja,
pointed out, it is an Act of Parliament and the Parliament can any time by way of another
amendment supersede the Act which was passed by the Assembly. Moreover, the Act
which was passed by the Assembly can be challenged in a court of law, and why I am
concerned, | want to be very explicit. Only one Member spoke against this Resolution
and that too only on one point. On the surface of it, he appeared to be very low but, at the
end, he said, just by way of taking out bulls, don't open the gate or don't take us back to
the barbarian society. I don't understand how. Sir, he said that [ have not gone through the
Prevention of Cruelty to Animals Act fully well. Of course, I may not like you because you
were a Minister. You were concerned with that. But, as a Member of Parliament, I have
gone to the extent I need to. Section 22 empowers the Central Government and Section 24
of the PC Act talks about, 'Power of Court to prohibit or restrict exhibition and training of
performing animals." Training of Performing Amimals 1s one category and when you are
using a bull for ploughing, when you are using it for transportation, the man on the cart
will be whipping. Will you say that it is a cruelty to the animal? Yes, they will. Only in
2011, when he was the Minister for Environment -- there is nothing wrong in that; it is a
history -- the Notification was made. Section 22 says, "No person shall exhibit or train (1)
any performing animal unless he is registered in accordance with the provisions of this
Chapter; (ii) as a performing animal, any animal which the Central Government may, by
notification in the official gazette, specify as an animal which shall not be exhibited or
trained as a performing animal' Sir, the Gazette Notification by the Central Government
in the year 2011 -.- when he was the hon. Minister -- included it. See which are the
animals in that? They are 'Bears, Monkeys, Tigers, Panthers, Lions and last of all 'Bulls'.
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3ir, all the other animals are forest animals, whereas, bull is being domesticated. It is used
for agricultural purposes. Why should it be brought into that? That is what my colleague,
Mr. Elangovan, said. Some organization which has its headquarters in USA 1s deciding

what should happen in India. ... (fnterruptions)...
SHRI JAIRAM RAMESH: No, no. That is not true. ... {(Interruptions)...

SHRI TIRUCHI SIVA: I don't mean 'you'. I don't mean 'you'. Who 1s challenging
it again and again in the court of law? It is that organization which is interested in this.
I don't blame you. You have done something when you were in the office. That's all
But who is challenging it again and again? It is the PETA, an organization which has its
headquarters in the USA. Now, what interest do they have in India? They want to kill our

traditional forms of agriculture.

SHRI JAIRAM RAMESH: Sir, a Cabinet Minister of this Government 1s also in

agreement on this.
SHRI TIRUCHI SI'VA: I shall come to that point later.

So, they want to kill traditional methods of agriculture in our country. Now, we are
cutting down some karuvelam trees in Tamil Nadu. These trees had been planted by the
US. There are many other things, like Pepsi, that the hon. Member here mentioned. They
are bringing ail these things here to spoil the health of the people of our country. They are
only commercializing things. It is in an attempt to do so that they want to take away our
bulls. This would mean that people would not nurture them and they won't need them for
agricultural purposes when trends change. When tractors were being brought in, T said that
it consumed more of fossil fuel and that 1t was hazardous. We experience global warming
only because of the excessive use of fossil fuels. We have many conventions taking place
all over the world to ponder over bringing down global warming, which country needs to
cut down what emissions, and so on. But no country 1s prepared to do that, whereas the
farmers are being forced to do away with traditional methods of farming. Tractors came
in and fossil fuels came in, which emit so many Greenhouse gases. So, that needs to be
restored. They are attempting at this. When bulls are not used for agriculture, farmers
won't rear them. When jallikattu is banned, they would not tame bulls for sport. When
they are not available for breeding cows, artificial insemination would come in. So, there
would be no need for rearing bulls after some time. We could then tell our children in
some exhibition, 'this is a bull; this is what was found in our country once!' Do vou want
that to happen? So, bulls need not be brought in the category of 'performing animals'.
We don't perform anything anywhere. For that matter, what is happening with elephants?
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They are tied with iron chains in the temples. They are used for begging on the streets.
Why have they not paid attention to them? 1t 1s a forest animal. When they did not pay
attention to the elephants, why are they paying attention to the bulls?

Sir, through a Notification in the Gazette in 2011, bulls were brought in. After
that, our Party, when we were in power in Tamil Nadu, bypassed this Notification and
conducted jallikattu with permission from the Court, though with some restrictions. Of
course, we have been partners with them, but we were able to perform the jallikattu sport
with the permission of the Court, with the restrictions that they had imposed. We abided
by those rules and conducted the sport. After the next Government took over, they were
not able to continue the sport. That is a different matter. In the year 2016, when Shri
Prakash Javadekar was the Environment Minister, another Gazette Notification came,
which said very clearly, "Provided that bulls may be continued to be exhibited or trained
as a performing animal at events such as Jallitattu’ in Tamil Nadu and 'bullock cart
races' in Maharashtra, Karmntaka, Punjab, Haryana, Kerala and Gujarat in the manner by
the customs of any community or practised traditionally under the customs or as a part of

culture in any part of the country subject to the following conditions..."

Sir, 1 thank Mr. Prakash Javadekar for having brought out this Notification. Now,
I think, Mr. Jairam Ramesh would agree that I have gone through the Bill. I have gone
through the Gazette Notification and also the Supreme Court judgement which followed
that. Tt says that after Mr. Prakash Javadekar brought out this Notification in the Gazette,
it was challenged in the court of law by PETA. Now, let me quickly quote what the
hon. Supreme Court said, "As an interim measure, we direct that there shall be stay on
Notification dated 7th January, 2016, issued by the Ministry of Environment, Forests
and Climate Change, until further orders.” So, it was stayed. A big agitation came up in
Tamil Nadu, on a scale that no one had ever witnessed in the past. It was a silent protest.
Students, youngsters, women and even small children participated in the agitation,
because they were concerned about the culture. Some people may say that they didn't
need it, for one or the other reason. But people are concerned. India is basically a nation of
varied cultures. It has got a tradition of its own. We have never been a capitalist country.
We have never been a country with commercial basics. We live on the lines of tradition.
So, Tamil Nadu witnessed a very big agitation and the Tamil Nadu Government passed an
Act unanimously. I am afraid, Sir, that it may again be challenged in a court of law. Or, in
future, I don't hesitate to say, if Shri Jairam Ramesh becomes the Minister of Environment

and Forests may again impose something to ban Jallikatu. So, I have to be very cautious.
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...(Interruptions)... In a democratic country, it may happen. If he or any like-minded
person becomes the Minister -- unlike Shri Prakash Javadekar, who is very cordial with

us -- then there may be ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): [ think, you should

conclude now.

SHRI TIRUCHI SI'VA: Sir, 1t is a very serious i1ssue. Either he or anyone like him
may again come here. Or, it can also be challenged in the court of law. In that situation,
I move this Resolution in this House that necessary amendments should be made and
bulls must be exempted from the performing animals and it should be incorporated in the
Ninth Schedule of the Constitution. That is my main emphasis in this Resolution. If it 1s
included in the Ninth Schedule of the Constitution, it cannot be challenged in the court of
law. We have got an experience. The Reservation Policy in Tamil Nadu was incorporated
in the Ninth Schedule of the Constitution after great efforts. We don't want to witness
agitations in Tamil Nadu every year. Of course, we agitate in a peaceful manner. But, it
does not mean that we should agitate again and again. When the Parliament 1s here to
enact laws, when the Government 1s here to do certain things, the Members also have
some responsibility. In that respect, I would like to move this Resolution that necessary
amendments should be made in the PCA to exempt bulls as performing animals and also
incorporate it in the Ninth Schedule of the Constitution to enable Jallikatu to be performed
as well as to encourage organic farming and to protect and preserve the indigenous cattle
in our country. The bulls are becoming an extinct species. I am very much worried about
that. Everyone is worried about that I am very, very thankful to all the Members who
expressed their concern and supported my Resolution. So, I am compelled to move my
Resolution for adoption.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): So, Mr. Siva, with
the assurance given by the Government, are you withdrawing your Resolution or should

I put it to vote?

SHRI TIRUCHI SIVA: Sir, [ am very much appreciative and thankful to the hon.
Minister for Parliamentary Affairs. He is always very much compassionate. Since the
assurance has been given on behalf of other Minister, I am afraid what we will be able to
do if something happens in future. In that situation, agitations cannot be made again and

again. [ think, it can unanimously be adopted. There is nothing wrong in it.

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): Mr. Siva, everybody is

supporting you; the whole Iouse is supporting you. I @R 3ITTH AT Tl TIRT TGHT
AR Bl dis T2l BT 21 .. (TaEH). .

8t TR AT GETRAT (ITSRATT): T 0 AR 3MTh 0 2 ... (HIEF)....

SHRI TIRUCHI SIVA: Sir, I take the words of the Minister. And, since many hon.
Members are supporting me, [ should also consider it. [ think, the ' message should be
strong enough from the Government that my Resolution will be taken into consideration
and necessary amendments will be made in the PC Act and it will be incorporated in the
Ninth Schedule of the Constitution. If that assurance is given, [ am prepared to withdraw
this.

SHRI JATRAM RAMESH: Also, there is no possibility of my becoming the Minister

of Environment once more.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Has he the leave of
the House to withdraw the Resolution?
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SHRI TIRUCHI SIVA: Sir, | withdraw this.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Has he the leave of
the House to withdraw the Resolution?

The Resolution was, by leave, withdrawn.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, we have
another Resolution of Shri Vishambhar Prasad Nishad regarding need to take welfare
measures for farmers in Bundelkhand region and steps for overall development of the

region.

Need for taking welfare measures for farmers in Bundelkhand region and

steps for overall development of the region
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